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H O U S E  O F  T H E  P E O P L E
Monday, 12th April, 1954

The House met at Two of the Clock 

[ M r . S p i a x e r  i n  the Chair} 

QUESTIONS AND ANSWERS 

(See Part 1)

2-45 P.M .

PUBLIC ACCOUNTS COMMITTEE

P r e s e n t a t io n  o r  E v id e n c e  R e l a t in g  t o  
S e v e n t h  R e p o r t

Shri B. Das (Jalpur-Keonjhar): I
beg to present Volume II— Evidence 
relating to the Seventh Report of the 
Public Accounts Committee (1952-53) 
on the Appropriation Accounts 
(Civil), 1949-50 and unfinished A c­
counts (Civil), 1948-49.

PAPERS LAID ON THE TABLE 

C e n t r a l  E x c i s e  N o t i f i c a t i o n s

The Deputy Minister of Finance 
(Shri A. C. Giiba): I beg to lay on 
the Table a copy of each of the fol­
lowing Notifications in accordance 
with Section 38 of the Central 
S e ise s  and Salt Act, 1944, namely: —

(i) Central Excise Notification 
No. 1, dated the 8th January, 
1954.

(ii) Central Excise Notification 
No. 3, dated) the 11th Feb- 
ruary, 1954.
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(iii) Central Excise Notification 
No. 6, dated the 28th Feb­
ruary, 1954.

(iv) Central Excise Notification 
No. 7. dated the 19th Feb­
ruary, 1954.

[Placed in the Library. See No.
S-112/54.]

DEMANDS FOR GRANTS*
Mr. Speaker: The House will now 

proceed with the consideration of the 
Demands for Grants Nos. 48, 49, 50, 
51 and 125, relating to the Ministry of 
Health.

Members and Leaders of Groupi 
may hand over the nunibers of the 
cut motions, which they select, to the 
Secretary, in fifteen minutes. I will 
treat them as moved, if those hon. 
Members in whose names those cut 
motions stand are present in the 
House, and they are otherwise 
order.

The usual time-limit for speeches 
will be observed. We shall discuss the 
Demands for Grants under this Min­
istry, up to 5 P .M . Since the question 
list is over already, the House gets 
fifteen minutes extra for this discus­
sion.

I shall now place the Demands be­
fore the Houie.

D e m a n d  No. 48— M i n i s t r y  o f  H e a l t h  

Mr. Speaker: Motion it:
“That a sum not exceeding 

Rfi. 6,38,000 be granted to thĵ

♦Moved with the previous sanction of 
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the President.




